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JUSTICE K.M.AGARWAL: ' .

In

was declared pntlrle

e 3750/~ per

and dncluding

Y

.

sarlier D.4.No.182%/91, the applicant

ate

o

1,_;

\'3

to draw pay at the

month with effect from 1.8.1989 uﬁto

16.7.1992 in  the  pay asoale ot

y

fa . 3000-4500 with annual incremsnts 29 admissible in

that pay scalse

3llnuurr 25 -as

Ra.6l, 344 by

af the Ministry
S gnnexure /A8,

implementation

together with D.AL and othar

admissibls  TO ‘him. The order  was
by making payment of Re. 187/~ and
o cheguas dated 17.1.199% and

2% 11996 as mentionad Iin the oirder dated 24 L0199

of  External atfairs fTiled S
Considaring it (M0 b partiszl

of the order

NN




No.1629/921, the applicant issu usd notige . of

in O/

contampt dated 2-4.1996, fAnnes wre A/9 against one o f

the respondents and claimed further pavment  1n

nistry ol Extarna.

e

acéordance with paragraph & of M
affairs’ drdek NoQ@fFDf@@loflo/a& dated 15.7.1987.
Contempt application was alaso filed but rejectad
and .- therefore, the appllcant appuaé$ to have filed
this 0oa for  further paymenﬁ of amgant 3s D
Ministry of Externai affairs order dat%d 15.7.1287.

i : para 8 of the said order dated 5.7 .1987

L

speaks of grading non- IF“ Group & officers who ars

brought on to the revised pay $cale$ etc. for the

et

purpose of drawal of - turﬁlgn(cmmxsraatmry

allowancs. This olaim was also raised 1D the

DA as would appaar from paragraph B5{2)

G.

rlie

thergof which was as follows:

"

an orderﬂdirection by this
Hon"ble Tribunal to the rpOﬁqwnth
To fix his pay at tﬂu stags 7D
gon/”P‘m. as per FR 22(ii)(s)
nd in thia Cay acale of
Re . 3000-4500, with annual incraments
as admissible to  him since 1/7/88
and to grant him the status of First
gecretary  w.e.f.1/7/88 in terms of
Order dated 15/7/87 and pay. him

—"h

foreign allowance of .. Rs.
8820/ (instead of Ra7370/~ .l
wop.f. C1/7/esl” :

—+

In view of tha facts aforesaid, we are ©

the view that the claim raiszed in the prasent DA 13
hit by the principle of res judicata, but the
1earqed coqns@l for the applicant argued that T the

relief was not specifically refused and, tharefors,

the claim could not  be rejected as parred by res




e e ———

13

e}

judicata. We find no substance

Explanation % of Section 11 of

Procedure specifically says that any relief claimed

b R o

3

in the plaint,which 13 nolt exprass

decree, shall, for . the purposes of

3]

that Saction 11 embodieé the )

i~

Wwe, therefore, find no

fpoccordingly, it is hereby summarily

ly granted by the

this section be

pmed to have been refused. It cannot be gainsaid

rinciple of  ras

merit In this 0&.

dismissad.
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